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5 b SN IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
;:\ PRINCIPAL BENCH: NEW DELHI

Regn, No. 0A-1228/92 .. Date of decision: 22,07,53

Sh, Munesuwar .e Aoplicant

Versus
Union cf India . Raespondents
CORAM .

Hon'Dle “r, J.P, Sharma, Member (3)

Hontble Mr, N.K, Verma, Member (A)

3h. J.P, Yarghese, Lounssl,

For the applicant .
’ For t he raspondents .. Ssh, M,L, Verma, Counzel,
1. To be referred to the Reporters or not ?
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{ Delivered by Hon'ble ir, J,P, Sharma, emher (J)

The applicant in this application has assaited a
grievance that he was appointed in a Mewspaner Certra,
1y Central Base Post Office vide order dated 31st Octoher,
1587 {Annexure- 1I) and his sefuices have heen taerminated
by the or der dated Ist August, 10901, The rel ief
claimed by him in this application is that the respondents
be directed to reinstate him and regularise his |
services with ef fect from the date when he has

ccmpleted the casual lahour service for regularisation,
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Notice was issuad to the responients, The respondents
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have taken tha preliminary objection that the Tribunal

has no jurisdiction,
2. Ue have heard the learned counsel for both the
sarties at length and peru sed thalfecords of the case,
The cont ention of the learned counsel for the applicant
ie that since the applicant is paid from the Army Funds
and his services are ragulated by Army ragulations
25 appliczble to the civilian employees, so, for all
surposes, he is a ciyilian employes ultimately control}gd
hy the Union of India and falls within the jurisdiction
of tLhe Administrative Tribumals Act, 1985, Juring the
course of the arguments, it has come to light that there
‘ Conn Lree botiion
is a Regimental Fund collected by the censtitution of
the Army employees in a certain ratio and it includes
all funds except the public funds, PFara,801 of the
Army Regulation Defines Puhlic Fund as well as the
Regimental Funds, It is, therefore, evident that the
service conditions of thz applicant in the sald Vewsoaper
Centre uere totally paid out of the Regimentszl Funds,
During the course of the arguments, the learned councal
for the respondents has filed an extract of a Special
army order to highlight this aspect, It is, therefore,
urged on hehalf of tha respondents that tha applicant is

not a holder of *he civil post under the Union of India
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and since there is ne notification under Section 14

to bring within the purview of thig Trihunal thr

said Meuspaper Centre, the Tribunal has no jurisdiction,
The learned counsel for the resnondent s a;so pointed out
that this organisation is one of the regimental institu«
tions and therae are other regimental institutions, viz,,
Cafeteria, grocery shop, vegetable s4hop, stc,, listad

at page 4 of the reply filed by the respondent ¢,

3. The astalished proposition regarding ihe
jurisdiction of this Trihunal is that it covers all
disputes of the Central %5overnment enoloyeee and those
employeas of the Army uho arg paid from the Civil NDefance
Estimatres as civilians, excluding the army personnel,

To be a holder of a civilign post, the incumhent myust

"@ naid from the public funds of the Union of Indig,
Cnly that estshlishes the rslationship of emnloyer and
amoloyea, In other Words, if a person is not 4 holdaer
cf a civilian pest under the Umion of India, this
Trinrunal has no Jurisdiction to adjudicate the service
mat ter agitated in a petition before the Tribunal,

4, The lsaraed counsel for the Lespon-ent s al g
referred to certgin decided Cases, at page 2-3 of the

counter, He has also cited some of them by highlighting

various points raised tharein, The respondents hava

aleo annexed the judgenent given by the Calcutta Bench
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where an employee was similarly situated and uorking in

the Newspaper Centre, has held in 0A 593/87 decided on
25th August, 1987 that in such a matter, the Tribunal has
no jurisdiction to adjudicate on the service condition of an

employee engaged hy the Newspaper Centre,

5. In view of the above facts, e have nc hesitation
to hold that the present application does not lie within

the jurisdiction of the Central Administrat ive Tribunal,

6. The applicat ion, therefore, is dismisced zs not
maintainable, The applicant shall be free to asszil his

gr ievance in the proper forum, NO order as to costs,
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( NeK, Verma ) ( JoP. Sharma )
Member (A) ‘ Memher (3J)






